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i ' i ‘ r HIGH CQURT on nnusn AT htnw DELI-II
3 No. Iii/G-2/Genl.-I/OC/RC/DHC

Dated 30.04.2026

i ' NOTIFICATION

In exercise ofpowers conferred by Section 139(1)) of the Code of Civil Procedure (Act V
‘of 1908) "as amended by Amendment Act No.10"4 of 1976 and Section 333(1)(b) of the Bharatiya
Nagarik Sur11k$ha’.Sanhita, 2023 and Section 3(2)(a) of the Oaths Act, 1969, High Court ofDelhi
has been pleased to appoint the following advocates as Oath Commissioners in Rohini Courts,
New Delhi, for a period of two years w.e.f. 01’,05.2026 to 30.04.2028 or until further orders oi’
this Court, whichever‘ be earlier, for administerhig oaths and affirmations to deponents of
affidavits in accordance with terms specified in paragraph 5 of Chapter 12-B, Punjab High Court
Rules and“Ord_ers Volume IV (read with Section 7 of the Delhi High Court Act, 1966) and subject
to the conditions laid down in this Court's circular No. 332/Genl.-II/DHC dated 14/09/2001
containing instructions to Oath Commissioners issued by this Court:-

. SIT‘ Name dfAdvocates it 0 0
No

g k sh. Sganjay*KumarH(Enrl. No. D{1 1219/2022)
_Ms. Barkha Shrivastava _(Enri. No, D/899-B/20119)
Ms. ShaI‘n‘liStl‘1£1 Devi (Enrl.1§Io. D/3284-B/2014.) . C _

. l*Ms‘.'Pinki Rani (Em‘1.No.zD/11191/202i1i)Z_ or 1
_. it sh. Sitender (Enrl. No. D/636'/-A/2020) * C _

1 _Ms. Riya_Sel1gal(Em-l*.:No. D/10133/2022) to g
W Sh. Arun Sigh Saroha (Enrl. No. DQ235/2018)

, A Sh. RameshwarTl1akur(Enr1. No. D/231-1:/;qpp> \
, _i\*/ls. Pooja Mittal (ilinrl, No. D}/7289/2017) g _

Ms. Arti Puri_(Enr1§ No. D/2592/2021)

4='$”!"!"

T.1'5“\'G.'EZ’C’~>F$5€>‘°°°:~1°\""'

Sh. Rounak (Enrl. No. D/5721/2022) C
Ms; Tejasvi Shokhanda(Enr1. No. D/4003872010) it
Ms. Sarilga Tiwary (Burl. No. D/264/2018)
Sh. iitendra Rana (Enrl. No. D/17/2007)’ g
Sh. Vijay Pratgp (Em-1. No.D[1 1788/2021) S ‘
Sl1_iAshutosl1 Kurnar”Chou_dhaPy (Enrl No. Dll 947/2010)
Sh Wasim A-h_1nad (E No D/2262/2022)

[C ;},,,~,,»,- I " ~‘ ’ BY ORDEROFTI-IE count

8”_ G-.h-J 5% DFii 202% g ‘ Sd/-
P D 4, SJ‘ W9) i 77”-’ ' (ARUN BHARDWAJ)

3 gm / wat in REGISTRAR GENERAL
‘ r , -as

shah. No. 1077-1080/G-2/Gehl£4IlOC7RCfDHC Dated 30.04.2026
Copy of this Notification and copy ofinstructions dated 14.09.2001 forwarded {oz-

/l./The Principal District & Sessions Judge (HQs), Tis Hazari Courts, Delhi, for information
and necessary action.

V Contd 2/-



1 2. Ms. Barkha Shrivastava W/o Late Sh. Satuabh Shrivastava R/o I-louse No. 157,

-G
\_.

-22:-
The Principal District & Sessions Judge (North-West), Rohini Courts, New Delhi for
information and necessary action. Applications alongwith enclosures received vide letter
No. 1 161 Gen1.I/F.101/OC/RC;'2026 dated 20.04.2026 are also returned herewith.
The President, Rohini Courts Bar Association, Rohini Courts, New Delhi with the
remarks that these advocate will work as Oath Commissioner exclusively in Rohini
Courts, New Delhi.
The Oath Commissioners (through the Principal District & Sessions Judge (North-
West), Rohini Courts, New Delhi), with the direction that the Oath Commissioners
will send specimen of their seal to the Registrar (Genl.-Admn.~I), High Court of
Delhi, New Delhi within a week. The Serial No. allocated to them should be
incorporated in the seal and no seal except as prescribed in the instructions should be
used. They are also directed to ensure that the age of the deponent is invariably
indicated in the affidavit alongwith the name and parentage of the cleponent:-

SL. NAIWE AND ADDRESS OF OATH CONUWISSIONER
NO. 1
(K1. \ Sh. Sanjay Kumar S.‘-‘o Sh. Ram Kumar R/o House No. A-701, Second Floor,

. Avantika, Rohini, Sector-02, Delhi-110085, Enrl. No. D/11219/2022, Telephone
1 A N0. 9212379073 (Sl.No. 14/2026)

Gali No.2, B-Block, Kaushik Enclave, Burari, Delhi-110084, Enrl. No. D/899-

3. Ms. Sharmistha Devi D-"o Late Sh. Som Dutta R/0 House No. 359/7, Gali No.3, ‘
Gum Ravidas Marg. Mandawali East Delhi-110092, Enrl. No. D/3284-B/2014,

\ Telephone No. 9811599312, 9990555044 (Sl.No. I6/2026)

4. Ms. Pinki Rani D/o Late Sh. Ramesh Kumar Dagar R/0 RZF-29A, Shukra Bazaar \
Chowk, Nihal Vihar. West Nangloi, Delhi-110041, Enrl. No. D/11191/2021,
Telephone No. 9871007768 (Sl.No. 17/2026)

5. Sh. Sitender S/0 Sh. Manjeet Singh R/o Village Khtu1ge(97), Distt. Jind,

18/2026)

6. 1 Ms. Riya Sehgal D/o Late Sh. Tarun Kumar Sehgal R/o D12/35, Sector-07,
Rohini, Delhi-110085. Enrl. No. D/10738/2022, Telephone No. 8368772264

, (Sl.No. 19/2026)
1 , . .
, 7. Sh. Amn Singh Saroha S/0 Late Sh. D.P. Singh Saroha R/o H.No. 3202/19, Patel
1 Nagar, Sonipat, I-latyana-131001, Enrl. No. D/2235/2018, Telephone No.

B/2019, Telephone N0. 9131115234 (Sl.No. 15/2026)

Haryana-126110, Enrl. No. D/6867-A/2020, Telephone N0. 97298188021 (Sl.No. 1

, 83158579918 (Sl.No. 20/2026) _, Z_ __ 1 g Z_ v
8. Sh. Rameshwar Thakur S/o Sh. Late Sh. Bhubneshwar Thakur R/o A-41/2, 93"?

Floor, Yadav Nagar. Badli, North-West, Delhi-110042, Enrl. No. D/231-F/2000, ,‘
Telep11one_NQ._9718365589 (Sl.No.W2_1/2026) if _
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9. 1 Ms. Pooja Mittal W/o Sh. Atul Mittal R/0 C-4/40, Sector-15, Rohini, New Dell1i- 1
. 1 110089, Enrl. N0. D/7289/2017, Tplephone N0. 9868080415 (Sl.No. 22/2026)

10. Ms. Arti Puri D/o Sh. Rakesh Puri R/0 K-286/87, Jahangiripuri, Delhi-1170033, ‘
‘ Enr1.No. D/2592/2021, Telephone No. 9873457675 (Sl.No. 23/2026)

1 11. Sh. Rounak S/o Sh. Brahamjeet Singh R/o l31,At1chandi Road, Pana Dullan,
p V 1 Bawana, Delhi-110039, Enrl. No. D/5727/2022, Telephone No. 9953215268,
l 7494940694 (Sl.No. 24/2026) I

12. Ms.‘ Tejasvi Shokhanda D/o Sh. Dliaramvir Shokhanda -R/0 House No. I87, Gali
‘ No. 9, Mangolpur Kalan, Sector-02, Rohini, Delhi-110085, Enrl. No.
1 D/4038/2010, Telephone No. 9999619426 (Sl.No. 25/2026)

13. Ms. Sarika Tiwaiy D/o Late Sh. Ramesh Kumar Tiwary R/o C1/52-53, Budh
Vihar, Phase-1, Delhi-110086, Enrl. No. D/264/2018, Telephone No. 8851122368

1 (Sl.No. 26/2026)

14. Sh. Jitendra Rana S/0 Sh. Mahipal Singh Rana R/o C-79, Rajeev Nagar,
Begumpur, Opp. Sec-22, Rohini, Delhi-110086, Enrl. No. D/17/2007, Telephone

‘ No. 9891343829 (Sl.No. 27/2026)

15. Sh. Vijay Pratap S/o Late Sh. Ram Rattan R/0 I-47,/A-2, Kristian Vihar, Delhi-
1 110086, Enrl. No. D/11788/2021, Telephone No. 9015559259 (Sl.No. 28/2026)

" 16. Sh. Ashutosh Kumar Choudhaiy S/o Sh. Shashidhar Choudhaay R/0 House No.
. ‘ 139, D-13, Sector-7, Rohini, Delhi-110085, Enrl. No. D/1947/2010, Telephone
1 No. 9810275920 (Sl.No. 29/2026)

. 17. Sh. Wasim Ahmad S/0 Sh. Abdur Rashid R/o A-218, Swroop Nagar, Delhi-
110042, Enrl. No. D/2262/2022, Telephone No. 9560144375 (Sl.No. 30/2026)

It is also made clear that the Oath, Comrnissiongrs shall attest the affidavits only
in thepresence of the deponent and if an_y__Qath ,C9mmissio,nei;_is found attesting
the at-'fid_avit(§)_ in absence of the deponent._l1is/_h9ij_appointment as an Oath
__C_0II1II1l§SiQI1j3_l'__ will be terminated forthwith and strict action willpbe taken
against him/her.

The Oath Commissioners shall follow the “Instructions”, enclosed with the
notification in letter and spirit, without fail.

(Kamal Kant Mendiratta)
Deputy Registrar (Genl.-Aclmn.-I)
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1*)
(**)

_ No.332/Genl.-I1/DHC
Dated 14/ 09/ 2001

An Oath Commissioner is given a commission under the provisions of Section
139 of the Code of Civil Procedure, 1908 and Section 333 of the Bharatiya
Nagarik S_ura1<_sl_1a Sanhita, 2023 and Section 3 of the Oaths Act, 1969 for
attesting affidavits for judicial pro_ceedings only. An Oath Commissioner
cannot attest an affidavit which isi intended to be filed for administrative
purposes or before an executive authority. 1 '
An Oath Commissioner is appointed for a particular period and for a
particular Court Complex. l-Ie/she is expected to be available in that
particular‘Court Complex during the period of the commission.
Oath Commissioners will mutually decide, in consultation with the Bar
Association of the Cotut Complex to which they have been appointed, the
place or places where they (or anyone of them) will be available for attesting
an affidavit. A ,
The Bar Association of the concerned Court Complex shall ensure that
adequate space is available to an Oath Commissioner for attesting affidavits
between 10.00 am and 5.00 pm on every working day.
At least one Oath Commissioner shojuld be available for attesting affidavits at
the "place or places designated by the concerned Bar Association be tween
10.00 am to 5.00 pm on every working day.
The Bar Association of the concerned Court Complex shall ensure that all
Oath Commissioners adhere to the timings prescribed for their availability.
All Oath Commissioners are henceforlzh permitted to attest the affidavits from
their respective offices including Chambers within the Court Complex, while
maintaining the system of rotalional duty in the designated Oath
Commissioners‘ Room. There shall be, at-least, one Oath Commissioner
available between 10.00 am and 5.00 pm on all working days in the Oath
Commissioners Room by rotation. However, attestation work shall not be
done within the precincts of the Court Buildings, including lobby area,
Consultation room, Bar room, library, Lawyers Canteen etc. These
instructions will be adhered to by Oath Commissioners in letter and spirit.

Between 10.00 am and 5.00 pm, every Oath Commissioner shall, while
attesting an affidavit at the designated place or places, maintain the dress
code prescribed by the High Court for practising advocates.

Substituted vide Circular No. 25/C-2]Genl.-I/OC/ D1-IC dated 20.09.2024
Substituted vide Cucular No. 148/Genl/ DI-IC dated 21.02.2014.
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All Oath Commissioners shalt (whether attesting affidavits at the designated
p1ace(s) or otherwise) maintain a register clearly giving the foll0wing:-
(a) Date and Serial No. of the affidavit.
(b) Case No. for which the affidavit is being attested. In the event of a new

case, the case number may be left blank.

(c) Name of the deponent.
(d) Name of the father/ mother of the deponent.
(e) Address of the deponent as per the affidavit.
(f) Name of the person identifying the deponent.
(g) Signattne of the deponent.
(Note: The Address of the person identifying the deponent should also be
given - but this may prove cumbersome)

10 Every Oath Commissioner shall maintain three rubber stamps as prescribed
by the I-Iigh Court. These rubber stamps shall provide for the fo]l0wing:-
(a) Name of the Oath Commissioner in block letters.
(b) Number given by the High Court to the Oath Commissioner.
(c) Period of Commission.
(d) A statement that the Oath Commissioner has been appointed by the

High Cotut.
(e) Space for the name, occupation and signature of the person identifying

the deponent.
(f) The name of the deponent.
(g) The name of the fa ther/mother of the deponent.
(h) The address of the deponent.
(i) Date and serial number of the affidavit.
(j) Space for the signattu~e of the Oath Commissioner.
An Oath Commissioner attesting an affidavit shall scrutinize the document as
to its correct form.

Where the deponent of an affidavit is known to the Oath Commissioner, he
shall append on it a certificate to that effect. A g g

Where the deponent of an affidavit is illiterate or is not conversant with the
language in _which the affidavit is written, the Oath Commissioner shall,
before attesting the same, translate and interpret the contents of the affidavit
to the deponent in the language known to the deponent and shall separately
certify the fact of his/her having done so.

-(Iy
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14. Where the deponent understands the language in which the affidavit is
Written, it is enough if the Oath Commissioner certifies that the contents of
the affidavit has been duly read over by the deponent and that the deponent
has duly acknowledged the same to be true and correct.

15. l/Vhere the deponent is a "Pardanashi.n" lady she shall, unless she is known to
the person attesting the affidavit, be identified by a person to whom she is

7 7 7 3- known and that person shall prove the identification by means of a separate
affidavit. .

16. Every exhibit annexed to an affidavit shall be marked, initialed and dated by
the Oath Commissioner before it is sworn to or affirmed.

17.("’*"')'I'l1e Register(s) maintained by an Oath Commissioner shall be deposited after
expiry of his/her term with the District and Sessions judge, or the High
Court,-as the case maybe.
It is made explicitly clear to all Oath Commissioners that any violation of the

above instructions will result in cancellation of the commission given to an Oath
Commissioner.

' This circular is issued in supersession of the circulars dated 4th August, 1967,
No.61/Genl./G.I/OC/ IX.B.2 dated 7"‘ August, 1973, No.l11/Genl.H/G.l. Dated 8"‘
May, 1975, No. 249 and 250/Gen1./G.I/OC/DI-IC dated 22"“ November, 1986 and
other instructions issued from time to time and on the direction of the Delhi High
Court; ‘ .

sa/-
REGISTRAR GENERAL

(***) Vide orders dated 13.07.2017 of this Court Ciause 17 is re-produced as unden-
”The Register(s) maintained by an Oath Commissioner shall be deposited at the
end of each Calendar year with the concerned District and Sessions Judge,
Registrar General of Delhi High Court and Secretary General of Supreme Court of
India, as the case may be."
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OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (HQS) :
~ - I ' DELHI

No. 3207 11- /OC/Admn. 1/THC/2026 Dated, Delhi The 1 4 MAY 2' nzs

f*c‘~8‘p“v'§iii@6f?"i"N"6tificationit N0. 74/“G-2/Genl-I/OC/RC/DHC dated 30.04.2026 is
forwarded to the Website Comrnittee, Tis Hazari Courts, Delhi for uploading on
th_e,offic1al_y§.1epsite of-the Delhi District Courts. . .‘.

iZ'>' M“
(Sanjav Ambavat)

Administrative Officer (Judicial)
Administration Branch — I

O/o Principal District & Sessions Judge (Hqs)
Tis Hazari Courts, Delhi.


